435 Written Answers MAY 24, 1967

Auiomation in Ofices

179. Dr. Ranen Sen: Will the Minis-
ter of Labouy and Rehabllitation be
pleased to state:

(a) whether it is a fact that several
State Gover bjected to the
introduction of Aut tion in offices
and have informeq the Central Gov-
ernment of their opinion; and

(b) if go, the reaction of Goverp-
ment thereto?

The Minister of Labour and Reha-
bilitation (Shri Hathi): (a) Yes.
Labour Ministers of several States ex-
pressed such opinion at the lasi meet-
ing of the Standing Labour Commit-
tee op 10-5-1967.

(b) The Labour Ministry's views as
expressed at the Conference were that
the installation of computors for cleri-
cal work in an establishment should
not be allowed if it leads to retrench-
ment or create unemployment for the
workers in that establishment.

Report on NEFA by Parliamentary
Delegation

180. Dr. Ranen Sem:
hireshwar Kalita:
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Shri Sidheshwar Prasad:
Will the Minister of Home Affalrs
be pleased to state:

(a) whether the Parllamentary
delegation which visited NEFA last

E

Written Answers 436
year had submitied any report to
Governmaent;

{b) if so, the main recommendations
contained in the repart;

(c) whether Government have exa-
mined the report; and

(d) if so, the decisions taken on
those recemmendations?

The Minister of State in the Minis--
try of Home Affairs (Shri VMya
Charan Shukla): (a) Yes, Sir,

tb) to (d). A statement showing
the main recommendations made by
the Parliumentary Delegation and the
decisions taken by the Government
un those rec dations is pl d on
the Table of the House. [Placed in:
Library. See No. LT-353/67].

Wage Board for Coal Mining Indusiry:
181. Shri Deven Sen:
Shri Sharda Nand:
Shri J. B. Singh:
Shri Bharat Singh:
Sbri Ranjit singh Chanhan:
Shrimati Tarkeshwari Sinha:

Will the Minister of Labour and'
Rehabilitation be pleased to state:

(a) whether any decision has been
taken by Government on the recom-
mendations of the Central Wage
Board on Coal Mining Industry;

(b) if not, when Government pro-
pose tp take a decision;

(c) whether it is a fact that the
employers’ representatives have been
invited for discussion in the matter;

(dy i so, the issues on which such
¢onsultation has been felt necessary;
and

(e} whether Government propose
to give retrospective effect 1o their
decision from the 1st January, 1967,
as recommended by the Coal Wage
Board?

The Minister of Labour ang Reba-
bliitation (Bhri Hathi): (a), (b) and
(e). The recommendations of the
Wage Bosrd are being considered and






